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it. Then you can say it under Rule
353; under this rule, you will be allowed
to do it.

ot Jare fag w3a@ (WigEr) o
gxel gfaa @tz oF, ©. =, & T 3
it & we wigaral % a9 aAEFR
frar § (sa=ea)

MR. SPEAKER : 1t i1s a State
subject....

DR. VASANT KUMAR PANDIT
(Rajgarh) : Since the beginning of the
session, we have been giving notices and
other motions for a discussion on the
purchase of shares by Swraj .,

(Interruptions)

MR. SPEAKER That is already
done. If you ask your representative
in the Business Advisory Committee, he
will tell you. If you ask vour leader,
he will tell you about it.

(Interruptions,

SHRIMATI PRAMILA DANDA-
VATE (Bombay Noth-Central) ; Under
rule 222 1 gave a privilege notice against
Mr. Yoginder Makwana, the Minister of
State in the Ministry of Agriculture,
for deliberately giving fales information

MR. SPEAKER : 1t has come ; we
shall see.

ot QUA WA (JEATAT) @ HeqeT
qgigg, garqd  faiwrfg) & ada &7
Y IFIA HIIF 1 AT &) ATA a7 |

weqe WEIIT : WIT T T AT g,

¥ ot 98 1 &1 1 was just a
mouthpiece of the House.

St gIF WA I ZTIF &
g q1A &1, afwT IaF g 9y
|ATATT IAF JIgHT AT AT I &
FIT HT T T AT &g |
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QETH AEAY 1 I TR § | A
HIT AT &7 A 91 §

st TrdmgAie fag (fwderars)

gl¥w ot ¥ 9 ara sSard @, gfEw

ETIT &I, agi % I=q 9T AY §

UH ATYH & AT ANTAT AT IEF
(z@agra)

wead WEET : g 3| A7 Afo
qar &T A7 &7 1 1 am concerned
about it. I will find out the facts.

=t TRATY WrAw et (§397) ¢
UETT HEITT AT TF I JATHA IS
T4 3. 399 Ag HA F qeiT g &
FETETE 1 37 97 AT 579 7 |

weue  AgEd g Tar g fw
ATEAT ST &g AFAT RIAAT &1
IBIET

A UKL @AFT AR G-
gfaa snifa 2Y¥ fagsa sifa =1 Fmaan
o FT IS AAE  § Gz FAT G AN
HAAT FI 1@ | ITF AT THIX
g1

MR. SPEAKER : This is not impor-
tant. Not allowed.

(Interruptions)

12.30 hors.

PAPERS LAID ON THE TABLE

Notification under University Grants
Commission Act and Annual Accounts
of and Audit Report on Sangeet
Natak Akademi, New Delhi
for 1981-82

The Minister of state of the Ministries
of Education and Culture and Social
Welfare (SHRIMATI SHEILA KAUL) :
1 beg to lay on the Table :

** Not recorded.
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(1) A copy each of the' following
Notifications (Hindi and English’ ver-
sions) under sub-section (3) of séction
25 of the ‘University Grants “‘Commfission
Act, 1956 :(—

(i)' The Uhiversity Grants Com-
mission (Terms and Condi-
tions of Service of Employees)
Rules, 1983 ‘'published in
Notification No. G.S.R. 433
(E) in Gazetté¢ of India
dated the 19th May, 1983.

(i)' The University Grants Com-
missiofi (Récruitment) Rules,
1983 Published in Notifica-
tion No. GG. S. R. 434 (E) in
Gazette of “India dated the
19th May, 1983.

(Placed in Liberary. sece No. LT-6889/83)

(2) A copy of the Annual Acconts
(Hindi and English versions) of
the Sangeet Natak Akademi,
New Delhi, for the year 1981-
82 together with Audit Report
thhreon.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above.

(Placed in Liberary. see No. LT-6890/43)

"PROF.  MADHU DANDAVATE
(Rajapur) : What “about” the” pending
point of order ?

MR. SPEAKER : Which is the pend-
ing poirt of orders ?

PROF. MADHU DANDAVATE :
You are supposed to give the ruling.
Yesterday, Mr. Deputy “Speaker “had
hold over our point of order.

MR. SPEAKER : I have already
given my ruling.

PROF. MADHU DANDAVATE :
You have not given your ruling asyet.
Yesterday, he had annouced that it was
referred to you.

Do’ Fref i e
& qror @ w7 fear 1 83 @
ezdr frar & 1 (waae)

SRAVANA 27, 1908 (§4K4)

o kuj?a*!a@ha 256

“"PROF." MADHU  DANDAVATE :
I shall hand ™ over  the *matérial to'you.
I will discuss it with-you in the chamber.
You don’'t give the ruling.

' et AERA ¢ ‘
I will try to wuphold the Dbest tra=

ditions of this House.

PROF. MADHU DANDAVATE :
We shall discuss this matter with you in
your Chamber.

MR. SPEAKER : No. It is all right.
I have already done it.

12.34 hrs.
YISVA BHARATI' CAMENDMENT - BILL
(i) Report OF Joint Committee
SHRIMATI KRISHNA  'SAHI

* (Begusarai): I bes to lay om the Table a
~copy of the Report  (Hindt and English)

of the Joint Committee of' the 'Houses
on the Bill further to amend ' thé Visva-

‘Bharati Act, 1951.

' (ii) Evidence Before Joint Committee

SHRIMATI KRISHNA "SAHI = I
beg to lay on the * Table a copy of the
record of evidence (Volumes 1'and II)
tendered before the Joint Committee of
the Housés on the Bill furthér toamend
the Visva-Bharati Act, 1951.

+ 12.36 hrs.

MESSAGE FROM RAJAYA SABHA

SECRETARY : Sir, I have to report
the following message - received from the

“Secretary-General of Rajay Sabha :

“In accordance with the provisions
of rule 127 of the Rules of Proccdure
and Conduct of Business in “the
Rajya Sabha, I am directed to in«
form the Lok Sabha that tHe Rajya
Sabha, at its sitting  hetd on the
17th August, 1983, agreed without
any amendment to the Arms (Amend-
ment) Bill, 1983, which was passed
by the Lok Sabha at its sittting' held
on the 10th August, 1983.”"



